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BEFORE THE NATIONAL GREEN TRIBUNAL,
SITTING AT KOLKATA
ORIGINAL APPLICATION NO. 26 OF 2023
( Under Section 19 of the National Green Tribunal Act, 2010)
IN THE MATTER OF:

PI VANRAMCHHUANGI ... APPLICANT
VERSUS
UNION OF INDIA AND OTHERS —  ..... RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF APPLICANT

f

*'01i'hat the deponent is the applicant on the present Original

gt

Application and as such is well conversant with the facts
and circumstances of the present case.
02.That the applicant wishes to drew kind attention of this

Honble Court on the following facts and circumstances:

i. It is respectfully submitted that by way of Original
Application No. 26 of 2023, applicant has sought
intervention of this Honble Court on the issue of ‘illegal and
unscientific muck disposal’ by Respondent No.03 in
constructing NH54. The contents of the said Original
Application may be read as part of the present Application

and the same are not repeated for the sake of brevity.
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ii. That as far as construction of NH54 is concerned, applicant
has learnt that National Highway & Infrastructure
Development Corporation has been assigned the task of
“Widening and Upgradation of NH-54 to 2-Lane with paved

shoulder and geometric improvements from Ks. 8.00 to

That vide its letter dated 21/11/2016, National Highways

and Infrastructure Development Corporation Limited
(hereinafter referred as NHIDCL) has been assigned the
task of “Widening and Upgradation of NH-54 to 2 Lane with
paved shoulder and geometric improvements from Km 8.00
to Km380.00 in the State of Mizoram (JICA Funded).

True copy of the letter dated 21/11/2016 issued by
National Highways and Infrastructure Development
Corporation Limited is annexed and marked hereto as

Annexure P-15.

iv. That vide its letter dated 24/01/2017, the Additional
Principal Chief Conservator of Forests & Nodal Officer
(FCA) conveyed the permission to General Manager
(Projects), NHIDCL for uploading the proposals in 3

packages viz Km 8.00 to Km 125.00 (Package 1), Km
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125.00 to Km 250.00 (Package 2) and Km. 250.00 to
380.00 (package 3).

True copy of the letter dated 24/01 /2017 issued by the
Additional Principal Chief Conservator of Forests &
Nodal Officer (FCA) is annexed and marked hereto as

Annexure P-16.

. That vide its letter dated 03/02/2017, the General
Manager (Project), NHIDCL issued “JUSTIFICATION FOR
LOCATING THE PROJECT IN FOREST AREA” in the
following manner: “Road Alignment for ‘Widening and
Upgradation of NH-54 to 2-Lane with paved shoulder an
geometric improvements from Km 8.00 to Km380.00 in the
State of Mizoram (JICA Funded), has been examined for the
Social, Technical and Economical consideration and
possible efforts were made to avoid the forest land by
National Highways and Infrastructure Development
Corporation Limited, Branch — Office Aizwal, Mizoram, but
Forest Land can not be avoided as we are widening and
upgrading the existing road alignment which is partially
passing through the forest land, so we have no option other
than to acquire some land in forest area. It is also to be

mentioned that we don’t have any alternative alignment. It
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is further stated that the forest land involved in the
proposed alignment for “Widening and Upgradation of NH-
54 to 2 Lane with paved shoulder and geometric
improvements from Km 8.00 to Km 380.00 in the State of
Mizoram (JICA Funded), Km 8.00 to Km 125.00 (in Package
1)” has been kept minimum.”

True copy of the letter dated 03/02/2017 issued by
General Manager (Project), NHIDCL is annexed and

marked hereto as Annexure P-17.

That vide its letter dated 26/09/2017, the Principal
Secretary to Government of Mizoram, Environment, Forest
and Climate Change Department issued “Recommendation
of Principal Secretary”. That for the sake of convenience of
this Honble Court, relevant part of the Recommendation
Letter is reproduced herein below:
“The National Highway, NH-54 which runs across
the whole length of Mizoram from the Northern tip at
Vairengte up to Tuipang in the extreme southern end
of the State near Indo Myanmar border is the lifeline
for the people of Mizoram. The NH-54 from the
Northern tip of Mizoram up to the State Capital has

been widened and upgraded to 2-Lane and the
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remaining stretch of about 370 Km distance from
Aizawl to Tuipang still requires widening and
improvement to 2-Lane standard for the economic
upliftment of the local people. The total forest land
required to be diverted due to widening of the
existing highway over the stretch of 117 km in

Pacakge — I is only 11.61 Ha and that too along the

existing highway and near habitation, and only few
trees of miscellaneous species, shrubs and bushes
are required to be felled / removed. Hence there |
would hardly be any adverse effect on the
environment. In view of the benefit that would accrue
to the people of Mizoram due to widening and
upgradation of the existing NH-54, the project is
recommended for approval.”

True copy of letter dated 26/09/2017issued by

Principal Secretary to Government of Mizoram,

Environment, Forest and Climate Change Department

is annexed and marked hereto as Annexure P-18.

vii. That the Respondent No. 01 vide its letter dated
20/08/2019 granted FINAL APPROVAL under section 02

of the Forest Conservation Act -1980 for diversion of 11.61
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Ha of Forest Land for widening and upgradation of NH-54
to 2 Lane paved shoulder and Geometric improvement from
Km 8.00 to KM 380.00 in the State of Mizorﬁm (JICA
Funded) by BHIDCL Km. 8.00 to Km.125.00 (Pacakge I).
Applicant herein wishes to highlight that followings are
some of the important conditions which Respondent No. 01
has imposed vide its Final Approval letter dated
20/08/2019:
i. The user agency will undertake
comprehensive soil and water conservation

measures at the project cost.

ii. Overburden shall not be dumped outside the
width of the road. The muck generated in the
earth cutting will be disposed off at the
designated dumping sites and in no case the
muck / debris will be allowed to roll down

the hill slopes.

iili. The muck dumping area shall be
stabilized and plantation of suitable species

shall be carried out over stabilized dumps on
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the cost of wuser agency under the

supervision of State Forest Division.

iv. No damage to the Flora Fauna of the area

shall be caused.

v. The designing of culverts / bridges, if any,
over the natural streams / rivers / canals
should be done in such a manner that it does
not hamper the natural course of the water,
does not give rise to water logging and also
does not hamper the movement of the wild

animals.

vi. All the site specific engineering structures
like retaining walls, breast wall and drainage
shall be constructed to avoid any soil erosion

and to provide slope stability of the

concerned hills.

vii. The wuser agency shall obtain the
Environmental Clearance under

Environment  Protection  Act,1986  if

applicable.
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viii. This approval may be revoked if the above
condition of approval is not complied to the
satisfaction of the North Eastern Regional

Office, Shillong.

True copy of letter dated 20/08/2019 issued by

Respondent No. Ol is annexed and marked hereto as

Annexure P-19.
PACKAGE 2

That as far as Package 2 of the Nﬂ—54 is concerned,
NHIDCL vide its letter dated 03/02/2017 issued the
“JUSTIFICATION FOR LOCATING THE PROJECT IN
FOREST AREA”. That for the sake of convenience of this
Honble Court the relevant part of the Justification letter
dated 03/02/2017 issued by NHIDCL is reproduced herein
below:
“Road Alignment for Widening and
Upgradation of NH-54 to 2-Lane with
paved shoulder an geometric
improvements from Km 8.00 to Km380.00
in the State of Mizoram (JICA Funded)

(Km 134.600 to Km 9280.00 in Lunglei
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District), has been examined for the
Social, Technical and Economical
consideration and possible efforts were
made to avoid the forest land by National
Highways and Infrastructure
Development Corporation Limited,
Branch - Office Aizwal, Mizoram, but
Forest Land cannot be avoided as we are
widening and upgrading the existing road
alignment which is partially passing
through the forest land, so we have no
option other than to acquire some land in
forest area. It is also to be mentioned that
we don’t have any alternative alignment.
It is further stated that the forest land
involved in the proposed alignment for
“Widening and Upgradation of NH-54 to 2
Lane with paved shoulder and geometric
improvements from Km 8.00 to Km
380.00 in the State of Mizoram (JICA
Funded), Km 125.00 to Km 250.00 (in

Package 2)” has been kept minimum.”
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True copy of the letter dated 03/02/2017 issued by
NHIDCL is annexed and marked hereto as Annexure P-

20.

ix. That vide its letter dated 09/10/2017, the Conservator of

Forests, Southern Circle, Lunglei, Mizoram issued
«“Recommendation Letter”. That for the sake of convenience
of this Honble Court, relevant part of the Recommendation
Letter is reproduced herein below:

“The project, “widening and upgradation
of NH-54 to 2-Lane with paved shoulder
and geometric improvements from Km
8.00 to Km 380.00 in the State of Mizoram
(JICA Funded), Km 125.00 to Km. 250.00
(Package — 2)” passes through a small
portion of forest land across Tlawng River
adjacent to Zobawk village under Lunglei
Forest Division. The road is an important
route for the people of Mizoram as it
passes through 5 Districts (Aizawl,
Serchhip, Lunglei, Lawngtlai and Saiha

Districts). The project includes widening

of the existing road of single lane to 2-
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Lane NH Standard. Out of the total road
length of 125 km in package 2 of the
project, only 0.48 Ha of notified forest land
adjoining to habitation is to be affected.
There is no rare and endangered species
of fauna, no archaeological / heritage site,
defence establishment or important

monument in the area proposed to be

diverted. There is no better and alternative
option to connect the towns and villages of
the 5 districts along the road other than
the existing road which requires widening
and upgradation. Hence in view of the
facts stated above and after carrying out
the site inspection, the project is
recommended for approval by the
competent authority.”

True copy of letter dated 09/10/2017 issued by
Conservator of Forests, Southern Circle, Lunglei,

Mizoram is annexed and marked hereto as Annexure P-

21.
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x. That the Respondent No. 01 vide its letter dated

10/10/2018 granted FINAL APPROVAL for diversion of

0.48 ha of forest land for widening and upgradation of NH-

54 to 2 Lane paved shoulder and Geometric improvement

from Km 125.00 to KM 250.00 within Lunglei District

(Package II). Applicant herein wishes to highlight that

followings are some of the important conditions which

Respondent No. 01 has imposed vide its Final Approval

ii.

iii.

S \‘%o letter dated 10/10/2018:

The felling of trees on the forest land being
diverted shall be reduced to the bare minimum
and the trees should be felled under the strict

supervision of State Forest Department.

The layout lad of the proposal shall not be

changed without prior approval of the Central

Government.

The permission granted by the State
Government shall be subject to monitoring by
the concerned Regional Office of the Ministry of

Environment, Forests and Climate Change.
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True copy of letter dated 10/10/2018 issued by
Respondent No. 01 is annexed and marked hereto as
Annexure P-22.
PACKAGE III
xi. That vide its letter dated 06/02/2017, the General
Manager (Project), NHIDCL issued «JUSTIFICATION FOR
LOCATING THE PROJECT IN FOREST AREA” in the

following manner:
“Road Alignment for Widening and
Upgradation of NH-54 to 2-Lane with

paved shoulder an geometric

improvements from Km 8.00 to Km380.00
in the State of Mizoram (JICA Funded)
(Km 250 to Km 380 in Package 3
excluding 5.06 Km Lawngtlai City
Portion), has been examined for the
Social, Technical 'and Economical
consideration and possible efforts were
made to avoid the forest land by National
Highways and Infrastructure
Development  Corporation Limited,

Branch - Office Aizwal, Mizoram, but
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Forest Land can not be avoided as we are
widening and upgrading the existing road
alignment which is partially passing
through the forest land, so we have no
option other than to acquire some land in
forest area. It is also to be mentioned that
we don’t have any alternative alignment.
It is further stated that the forest land
involved in the proposed alignment for
“Widening and Upgradation of NH-54 to 2
Lane with paved shoulder and geometric
improvements from Km 8.00 to Km
380.00 in the State of Mizoram (JICA
Funded), (Km 250 to Km 380 in Package
3 excluding 5.06 Km Lawngtlai City

Portion)” has been kept minimum.”

True copy of letter dated 06/02/2017 issued by

General Manager (Project), NHIDCL is annexed and

marked hereto as Annexure P-23.

xii. That vide its letter dated 13/10/2017, the Principal

Secretary to Government of Mizoram, Environment, Forest

and Climate Change Department issued “Recommendation
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of Principal Secretary”. That for the sake of convenience of
this Honble Court, relevant part of the Recommendation
Letter is reproduced hercin below:

“The National Highway, NH-54 which
runs across the whole length of Mizoram
from the Northern tip at Vairengte up to
Tuipang in the extreme southern end of

the State near Indo Myanmar border is the

lifeline for the people of Mizoram. The NH-
54 from the Northern tip of Mizoram up to
the State Capital has been widened and
upgraded to 2-Lane and the remaining
stretch of about 370 Km distance from
Aizawl to Tuipang still requires widening
and improvement to 2-Lane standard for
the economic upliftment of the local
people which is proposed under the
project, “Widening ad Upgradation of NH-
54 to 2-Lane with paved shoulder and
geometric improvements from Km 8.00 to
Km 380.00 in the State of Mizoram (JICA

Funded)” in 3 Packages. The total forest
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land required to be diverted due to
widening of the existing highway over the
stretch of 130 km in Pacakge — III of the
project is only 11.18 Ha and that too
scattered here and there along the
existing highway. Only few planted trees
of Teak, Michelia and Gomari and other

miscellaneous local tree species, shrubs

and bushes are required to be felled /
removed. Hence there would hardly be
any adverse effect on the environment. In
view of the benefit that would accrue to
the people of Mizoram due to ﬁridenjng
and upgradation of the existing NH-54,
the project is recommended for approval.”
True copy of letter dated 13/10/2017, the Principal
Secretary to Government of Mizoram, Environment,

Forest and Climate Change Department is annexed and

marked hereto as Annexure P-24.

xiii. That the Respondent No. 01 vide its letter dated
20/08/2019 granted FINAL APPROVAL under section 02

of the Forest Conservation Act -1980 for diversion of 11.18
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Ha of Forest Land for widening and upgradation of NH-54

to 2 Lane paved shoulder and Geometric improvement from

Km 250.00 to KM 380.00 (Package 3). Applicant herein

wishes to highlight that followings are some of the

important conditions which Respondent No. 01 has

imposed vide its Final Approval letter dated 20/08 /2019:

ii.

iii.

The user agency will undertake comprehensive
soil and water conservation measures at the

project cost.

Overburden shall not be dumped outside the
width of the road. The muck generated in the
earth cutting will be disposed off at the
designated dumping sites and in no case the

muck / debris will be allowed to roll down the

hill slopes.

The muck dumping area shall be stabilized and
plantation of suitable species shall be carried
out over stabilized dumps on the cost of user

agency under the supervision of State Forest

Division.
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V.

Vi.

vii.
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No damage to the Flora Fauna of the area shall
be caused.

The designing of culverts / bridges, if any, over
the natural streams / rivers / canals should be
done in such a manner that it does not hamper
the natural course of the water, does not give
rise to water logging and also does not hamper

the movement of the wild animals.

All the site specific engineering structures like
retaining walls, breast wall and drainage shall
be constructed to avoid any soil erosion and to

provide slope stability of the concerned hills.

The user agency shall obtain the
Environmental Clearance under Environment

Protection Act,1986 if applicable.

viii. This approval may be revoked if the above

condition of approval is not complied to the

satisfaction of the North Eastern Regional

Office, Shillong.
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True copy of letter dated 20/08/2019 issued by
Respondent No. 01 is annexed and marked hereto as

Annexure P-25.

xiv. It is also respectfully submitted that observing the irregular

\,:\\—NGM Muck Disposal in connection with the Project ‘Widening
A
¢

f\.‘:"“r‘ XY f;;and Upgradation of NH-54 to 2 Lane paved shoulder

v Dietriet | K

/ Zonfiguration and Geometric improvements from Km 8.00

\\’," IENT OF < to KM 380.00 on Aizawl — Tuipang Section of NH-54 in the
State of Mizoram (Package-2)’ the Divisional Forest Officer,
Thenzawl Forest Officer, Thenzawl Forest Division,
Thenzawl, Mizoram issued a letter dated 31/05/2022 to
General Manager (Projects), NHIDCL and accordingly
informed him to immediately stop all the construction
activities of NH-54 Road Project (Package — 2 and
Chhiahtlang and Serchip Bypass) within Thenzawl Forest
Division (Serchhip and Hnahthial Districts) unless and
until State - I approval (IPA) is obtained from MoEFCC,
Government of INDIA to avoid further course Legal Action.
For the sake of convenience of this Honble Court relevant

part of the Letter dated 31 /05/2022 is reproduced hereln
below:
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With reference to the above, I am to bring to your attention

that there has been irregular muck disposal in many places
along NH-54 stretch within the jurisdiction of Thenzawl
Forest Division (Serchhip and Hnahthial District) while
executing the above mentioned project. The followings are
specific and GPC Locations other than designated spoil bank

as per yout Muck Disposal Plan where dumping of large

volume of excavated soil have been done by NHIDCL.

Sl. No. | Specific Locations GPS Locations | Approx.
damaged Area
(in Ha)

1 0.4 Km from Chhingchhip | 23*29°39.3” N 0.7
towards Buhkangkawn 92*51°’14.52” E

2 9.5 Km from Chhiahtlang | 23*26’41.7” N 0.5
towards 02*51'18.3" E
Chhingchhip |

3 7.8 Km from Chhiahtlang | 23*25%7.74” N 0.5
towards Co il 92257119987 E
Chhingchhip

4 8.0 Km from Chhiahtlang | 23*25’48.3” N 0.6
towards Serchhip 92*51’12.48” E

5 1.0 Km from Chhiahtlang | 23*24°4.74” N 0.7
towards 92*50’°56.4” E
Chhingchhip |

6 7.1 Km from Chhiahtlang | 23*24’39 N 0.5
towards 92*51°4.74” E
Chhingchhip

7 7.8 Km from Chhiahtlang | 23*25'2.52” N 0.5
towards 92+51°'15.24” E
Chhingchhip
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8 0.5 Km from Chhiahtlang | 23*23’52.38" N | 0.6
towards 92*50°57.3” E
Chhingchhip

9 Serchhip to Keitum Road | 23*1547.66" N | 0.2
near Dumping Ground 92*52’47.46” E
Chhingchhip

Further there are some designated spoil banks where there
has been large scale dumping of muck without construction/
erection of retaining walls or Gabion in advance which
adversely affect forest, biodiversity, river and stream

ecosystems in downhill Terrains. This kind of responsible

action from NHIDCL is highly unexpected and unwelcome
specifically after signing undertakings to the effect that
atmosphere shell be taken to protect and conserve the
environment and that no violation of forest conservation act
1980 shall be ensured while executing the road project. The
irregular disposal of large volume of excavated soil and non
compliance with muck disposal plan result not only in
extensive destruction of valuable fauna and flora diversity
and but loss of river ecosystem and aquatic life due to
siltation, which have ultimately impacted public drinking
water supply in a negative manner. The non-complaints of
muck disposal plan and undertaking submitted by you to
PCCF office Aizwal vide No.208 /NHIDCL/ PMU-Seling/2020-
21/NH54/WK/Forest/888 dated 2/ 11/2020 is the clear

violation of Forest (Conservation) 1980.
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Some of the photograph showing irregular muck disposal

along NH 54 road project are also enclosed here with.

Further it may also be reiterated that as of today Stage I (In

principal approval) approval is under process and not yet

-3 Ww° _ . B ui
‘AN ':*\3\‘@ given to NHIDCL for the projects under Serchipp District such

as Widening and Upgradation to 2 lane paved shoulder
Configuration and Geometric improvement from Km 8.0 to

Km 380.0 onAizwal — Tuipang Section of NH-54 in the State

of Mizoram (Package 2) and “Construction of Bypasses at
Chhiahtlang and Serchipp (Package I} on Aizwal Tuipang
Section of NH-54 in the State of Mizoram.” However, NHIDCL
had initiated execution of work on the ground without Stage
- 1 approval (IPA) which is again gross violation of Forest

Conservation Act 1980.

Therefore you are here by inform to immediately stop
all the construction activities of NH 54 road project (package
2 an Chhiahtlang and Serchip bypass) within Thenzawl
Forest Division (Serchipp and Hnahthial Districts) unless and
until Stage — I Approval (IPA) is obtained form MOEFCC,

Government of INDIA to avoid further course Legal Action.”

True copy of letter dated 31/05/2022 issued by
Divisional Forest Officer, Thenzawl Forest Officer,

Thenzawl Forest Division, Thenzawl, Mizoram to
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General Manager (Projects), NHIDCL is annexed and

marked hereto as Annexure P-26.

xv. Itis also respectfully submitted that observing the irregular

Muck Disposal in connection with the Project ‘Widening

//,_\ and Upgradation of NH-54 to 2 Lane paved shoulder
| Q’\/ﬂ\conﬁguratlon and Geometric improvements from Km 8.00

) <to KM 380.00 on Aizawl — Tuipang Section of NH-54 in the

State of Mizoram (Package-2)’, the Divisional Forest Officer,

Thenzawl Forest Officer, T henzawl Forest Division,
Thenzawl, Mizoram issued another letter dated
31/05/2022 to General Manager (Projects), NHIDCL and
accordingly informed him to immediately stop all the
construction activities of NH-54 Road Project (Package — 2
and Chhiahtlang and Serchip Bypass) within Thenzawl
Forest Division (Serchhip and Hnahthial Districts) unless
and until State — [ approval (IPA) is obtained from MoEFCC,
Government of INDIA to avoid further course Legal Action.

For the sake of convenience of this Honble Court

relevant part of the Letter dated 31 /05/2022 is

reproduced herein below:

“With reference to the above, I am to bring to your attention that

there has been irregular muck disposal in many places along NH-
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. 54 stretch within the jurisdiction of Thenzawl Forest Division
(Serchhip and Hnahthial District) while executing the above
mentioned project. The followings are specific and GPC Locations
other than designated spoil bank as per yout Muck Disposal Plan

5\ where dumping of large volume of excavated soil have been done by

NHIDCL
: ]
Sl. No. | Specific Locations GPS Locations | Approx.
damaged Area
(in Ha)
1 Herhse Kawn (1989 | 23*0643.75” N | 2.0
Gomari Platation, Rawpui 02+5327.92” E
VC Area)
2 Dapzarkawn (2003 VFDC | 23*06’35.06” N | 1.5
ilra_n';ation, Pangzawl VC 92%5325.83” E
ea
3 Dapzar ram (2003 VFDC | 23*0629.72” N | 1.5
Bamboo Plantation, g A
*53’37.29” E
Pangawl VC Area) =

Further there are some designated spoil banks where there
has been large scale dumping of muck without construction/
erection of retaining walls or Gabion in advance which
adversely affect forest, biodiversity, river and stream
ecosystems in downhill Terrains. This kind of responsible
action from NHIDCL is highly unexpected and unwelcome
specifically after signing undertakings' to the effect that
atmosphere shell be taken to protect and conserve the
environment and that no violation of forest conservation act

1980 shall be ensured while executing the road project.

The irregular disposal of large volume of excavated soil

and non compliance with muck disposal plan result not only
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in extensive destruction of valuable fauna and flora diversity
and but loss of river ecosystem and aquatic life due to
siltation, which have ultimately impacted public drinking
water supply in a negative manner. The non-complaints of
muck disposal plan and undertaking submitted by you to
PCCF office Aizwal vide No.208/NHIDCL/PMU-Seling/ 2020-
21/NH54/WK/Forest/888 dated 2 /11/2020 is the clear
violation of Forest (Conservation) 1980. You are hereby
informed to immediately stop further irregular muck disposal
and take any appropriate remedial measures to restore the
extensive environmental damages caused by you due to such
irregular muck disposal. Some of the photograph showing
irregular muck disposal along NH-54 Road Project are also

-enclosed herewith.

Further it may also be reiterated that as of today Stage
I (In principal approval) approval is under process and not yet
given to NHIDCL for the projects “Widening and Upgradation
to 2 lane paved shoulder Configuration and Geometric
improvement from Km 8.0 to Km 380.0 on Aizwal — Tuipang
Section of NH-54 in the State of Mizoram (Package 2).
However, NHIDCL had initiated execution of work on the

ground without Stage - I approval (IPA) which is again gross

violation of Forest Conservation Act 1980.

Therefore you are here by inform to immediately stop

all the construction activities of NH 54 road project (package
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2 and Chhiahtlang and Serchip bypass) within Thenzawl
Forest Division (Serchipp and Hnahthial Districts) unless and
until Stage — I Approval (IPA) is obtained form MOEFCC,

Government of INDIA to avoid further course Legal Action.”

ALNG §
M True copy of letter dated 31/05/2022 issued by

& NOTARY S\ ff

Z‘; R A \Cl.,Divisional Forest Officer, Thenzawl Forest Officer,
—iSiriet (3%

L vi

e U ;'r':f;' Yo X i i .

N 2 é,:_-/ Thenzawl Forest Division, Thenzawl, izora to

General Manager (Projects), NHIDCL is annexed and

marked hereto as Annexure P-27.

xvi. That vide its letter dated 01/06/2022 the Divisional Forest
Officer, Lunglei Forest Division, Lunglei, Mizoram by way
of issuing STAY ORDER AGAINST THE PROJECT
(PACKAGE - 2) directed General Manager (Project),
NHIDCL, PMU Lunglei to stop all the On-going works. True
Copy of letter dated 01/06/2022 issued by Divisional
Forest Officer, Lunglei Forest Division, Lunglei,
Mizoram is annexed and marked hereto as Annexure P-
28. |

xvii. That vide its letter dated 01/06/2022 the Divisional Forest
Officer, Lunglei Forest Division, Lunglei, Mizoram by way
of issuing STAY ORDER AGAINST THE PROJECT

(PACKAGE - 3) also directed General Manager (Project),
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NHIDCL, PMU Lunglei to stop all the On-going works. True
copy of letter dated 01/06/2022 the Divisional Forest
Officer, Lunglei Forest Division, Lunglei, Mizoram is

annexed and marked hereto as Annexure P-29.

That by way of the present additional affidavit applicant
requests this Honble Court to direct Respondent No. 03 to
stop all the On Going Works at Package 2 and Package 3
in accordance with letters dated 01/06/2022 issued by
Divisional Forest Officer, Lunglei Division, Lunglei,

Mizoram.

. That applicant also requests this Honble Court to direct

Respondent No. 01 and Respondent No. 06 to initiate Legal
Proceedings under the Environment (Protection) Act, 1986

against Respondent No. 03.

Furthermore, the applicant also requests this Honble
Court to direct Respondent No. 01 and Respondent No. 06
to impose Penalty as per the guidelines of Forest
(Conservation) Act, 1986 for Non Compliance of Conditions

imposed in Final Approvals letters issued by Respondent
No. 01.
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3. T ;
hat the above information was not available with the

applicant at the time of filing of the Original Application, hence

DEPONENT

affidavit are true and correct and nothing material has been

concealed herein.

DEPONENT

Filed By

Nandita Dhar

Advocate

C-55, Vikaspuri

New Delhi - 110014
9811681635
advocatenandita@gmail.com

New Delhi
18/04/2023
\ q;\ ‘{\ v Nnmnﬁ '
( PATSY LALNGAIHZUAL! ) / q

& Notary Public
Advog;l:wl Mizoram Date zf / 9 }2.3
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National Highways & Infrastructure Development Corporation Limited

Ministry of Road Transport & Highways, Govt. of India SUILOING INFRASTRUCTURE - BUILOING Toe
3rd Floor, PTI Building, 4-Parliameni Streel, New Delhi- 110001, 481 11 2335 1282, www.nhidel.com CIN: U454000L201460|26905.;Tm
\ apdaiye gra w dusn

APUBLIC SECTOR UNDERTAKING

NHIDCL/NH-54/forest clcarnncc!ZUlﬁ-l?/zse, Dated: 21.11.2016

TO WHOM IT MAY CONCERN

This is to certify that National Highways & Infrastructure Development Corporation
Limited (NHIDCL), Branch Office, Aizawl, Mizoram has been assigned the task of “Widening
and upgradation of NH-54 to 2-Lane with paved shoulder and geomelric improvements from Km
8.00 to Km 380.00 in the State of Mizoram (JICA Funded)" for which finalization of Detailed
—~ Project Report is underway.

In order to obtain the necessary forest clearance for the above project road section, Shri
Sanjiv Jain, General Manager (P), Branch Office Aizawl, Mizoram is hereby authorized to
upload the district wise (for districts of Aizawl, Lunglei, Lawngtlai and Saiha) land transfer
proposal on Ministry of Environment, Forest and Climate Change of Government of India portal
www.forestsclearance.nic.in along with the requisites documents to the concerned
Department/Agencies and he is also authorized to sign and submit such papers on behalf of
National Highways & Infrastructure Development Corporation Limited.

(Sanjeev Malik)
Executive Director-IIl
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ArBexure P-16
© .\-t 4
Cassme ,—;—;
53555
GOVERNMENT OF MIZORAM
EF2"  OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
S MIZORAM:AIZAWL
No.B.22013/64/2014-FC/PCCF/ 177 Dated Aizzwi the 34 th january, 2017
To,

General Manager (Projects),

Navonal Highways & ln&mmmnDrr&:pm:anmlm
Branch Office - Aizswi
CfoShﬁEd:hciGuwI}:m:gB-ﬁdmgNﬁmg\’agC.PM
Tlangnuam, Arzawl Mizoram - 796005

Forest Clearance for the work of “Improvement, Up-gradation and
Widening to 2 laning with Paved Shoulders of Existing National
Highway from Km 8.0 to kim 380.0 Aizawi to Tuipang on NH-54 in
the state of Mizoram - reg

Ref: Your lerter NoNHIDCL/BO-Awzzwi/16-17 d2 16.1.2017

In referring to your lenter No. cited sbove, in respect of Improvemens,
Up—g::d:ﬁmﬂ)dWﬂ::&ngofMTﬁpmgnﬁmdhqmddﬁnﬂiz
lerter No.B.22013/64/2014-FC/PCCF/147 dt6.12017, I am  convey pecmission for
upknd&gdrpmpmﬂsh:Spndagaﬁzhn&mmhnmmmn,hnlﬁm
to km 250.00 (package 2) 2nd km 25.00 to km 380.00 (package 3).

e

(ROSIAMA VANCHHONG)
& Nodal Officer (FCA)

17 Divisional Forest Officer, Aizawd for kind information
2. Davisional Forest Officer, Lunglei for kind informasion.
3 Divisional Forest Officer, Thenzaw for kind information
4. DCCF Lawngtai for kind information.

5 DCCF Saiha for kind informanon.

35¢  arolihoss xofs[1y—
. qudjé_d‘f__”_ & Nodal Officer (FCA)
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Annexure P-17

Annexure -V

JUSTIFICATION FOR LOCATING THE PROJECT IN FOREST AREA

Road Alignment for “Widening and upgradation of NH-64 to 2-Lane with paved shoulder and geometric

improvements from Km 8.00 to Km 380.00 in the State of Mizoram (JICA Funded) ( Km 134,600 to Km

280.600 in Lunglei District).”, has been examined for the Social, Technical and Economical

consideration and possible efforts were made to avoid the forest land by National Highways &

Infrastructure Development Corporation Limited, Branch-Office Aizawi, Mizoram, but Forest
Land can't be avoided as we are widening and upgrading the existing road alignment which is
partially passing through the forest land, so we have no option other than to acquire some land
in forest area. It is also to be mentioned that we don't have any alternative alignment. It is
further stated that the area of forest land involved in the proposed alignment for “Widening and
upgradation of NH-54 to 2-Lane with paved shoulder and geometric improvements from Km 8.00 to Km
380.00 in the State of Mizoram (JICA Funded) Km 125.00 to Km 250.00 (Package 2)" has been kept
minimum.

Place: Aizawl

Date: 03.02.2017

2 s

Signature:

i i General Manager Projects)
Name: Sanjiv Jain  \xa Higways & rfrastuchus Dev. Corp L
( A Government of Indla Underta
Office Seal: Branch Office - Aizaw!

Designation: General Manager (Project)

National Highways & Infrastructure Development Corporation Limited
Branch Office- Aizawl, Mizoram

Mob. No.- +91-7085060523
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Annexure P-18
RECOMMENDATION OF PRINCIPAL SECRETARY

The National Highway, NH-54 which runs across the whole length
of Mizoram from the northern tip at Vairengte up to Tuipang in the

eéxtreme southern end of the State near Indo-Myanmar border is the
lifeline for the people of Mizoram.

The NH-54 from the northern tip of Mizoram up to the State capital
has been widened and upgraded to 2-Lane and the remaining stretch of
about 370 Km distance from Aizawl to Tuipang still requires widening
and improvement to 2-Lane standard for the economic upliftment of the
local people.

The total forest land required to be diverted due to widening of the
existing highway over the stretch of 117 Km in Package-I is only 11.61
Ha and that too along the existing highway and near habitation, and
only few trees of miscellaneous species, shrubs and bushes are required
to be felled/removed. Hence there would hardly be any adverse effect on

the environment.

In view of the benefit that would accrue to the people of Mizoram
due to widening and upgradation of the existing NH-54, the project is

recommended for approval.

Date : 26.09.2017
Place : Aizawl % |

( LALRAM THANGA )
Principal Secretary to the\&ovt. of Mizoram
Environment, Forest & Climate Change Department
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Annexure P-19

WA WORT
Government of India wdferor | ww oo ey ek swrera

Mimstry of Environment, Forest & Climate Change quffeere ahlva wrara, e
North Eastern Regional Office

Law-L-5ib Lumbatngen wis W s

Near MTC Warkshop, Shillong-793021 o & W arw frEmn ecaedt

Tel(0364)-253 76009,7340/7396/7274 E(0364) 253.7600,7340/7396/7278

Fax No(U364)2536041 /2536983, Sorgr (0304}-253604 1/25 18081

B 06 b S L O S TR NI R m ro.nez shili@gmall comimoefro shillongdgoy i

C ~ - -m P ] L

No.3-MZCO0762017-SH1 /8 S = 2 / 20" August, 2019
qar A,

wurer 8fa Principal Secretary,

guraer & I nquﬂnﬁw RN /Environment, Forest & Climate Change Department.
RS FIE Govt of Mizoram,

HIEAT / Aizawl- 796001

Sub.  Proposal for diversion of 11.61ha of forest lund for widening and upgradation of NH 54 (o two
lane paved shoulder and geometric improvement from KM 8.00 to KM 380 n the Statw of
Mizoram(JICA funded) by NHIDCL km 8,00 to km 125.00 (Package [).

TS

This has got reference (o the State Govt letter F.No.20015/2/91-FST dated 29.09.2017 on the
subject mentioned above, secking prior approval of the Central Government in accordance with
Section 2 of the FCA. 1980.

After careful consideration of the proposal. In-Principle Approval was granted by Regional
Office. Shillong vide letter F. No. 3-MZ C 076/2017-SHI/789-90 dated 18.05 2018 subject 10
fulfillment of certain conditions. The State Government has furnished compliance report in respect ot
the conditions stipulated in the In-Principle Approval and has requested the Central Government 1o
grant Final Approval.

In this connection and on the basis of the compliance report furnished by the State Government
vide letter F. No. B22013/6/2017-FC/PCCF/415 dated 31.10.2018 and No. B 22019/6A/2018-
FC/PCCF/164 dated 03.07.2019 and confirmation of fund deposited for compensatory levies by the
Ad hoc CAMPA. New Delhi vide letter No. 1-24/2013-CAMPA dated 19.08.2019, Final Approval of
the Central Government is hereby granted under Section-2 of the Forest (Conservation) Act. 1980 for
diversion of 11.61ha of forest land for widening and upgradation of NH 54 to two lane paved shoulder
and geometric improvement from KM 8,00 to KM 380 in the State of Mizoram(JICA funded) by
NHIDCL km 8.00 1o km 125.00 (Package I) subject to the following conditions:

(i) The legal status of the forest land shall remain unchanged.

(i) The compensatory afforestation shall be raised by the State Forest Department over
equivalent non forest kind of 11,61 ha identified at Suangpuilawn, Suangpuilawn Range
Darlawn Torest Division as per the fund deposited by the User Agency & scheme
furnished by the State Govi. 20% of the plantation shall be carried out of indigenous
medicinal plant, aromatic plants, shrubs, herbs and trees.

(i) The non-forest land which has been transterred and mutated in favour of the State Forest
Department for the purpose of compensatory afforestation shall be declared as Reserved
Forest under Section-4 or Protected Forest under Section-29 of the Indian Forest Act,
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1927 or under the relevant Section(s) of the State Forest Act. The Nodal Officer, ™ rest

(Conservation) Act, 1980 may report compliance within a period of six (6} munlh.:, from
the date of grant of final approval and send a copy of the original notification declaring the
non-forest land under Section 4 or Section 29 of the Indian Forest Act, 1927, or under thc
relevant section of the State Forest Act as the case may be. to this Office for information
and record.

(iv) The concerned DFO shall prepare the scheme for raising avenue plantation on both side of
the road and the cost shall be deposited 1o concerned Ad-C AMPA account and shall be

borme By the user agenny

(v The aser agency shall restnet the felling of trees 1o minimum numbers in the diverted
forest land and the trees shall be felled under the stnct supenvision of the State Forest
Department and cost ot felling of trees shall be deposited by the User Agency with the
State Forest Departinent.

(vid The user agency shall raise stnip plantation on both sides and central verge of the road as
per the IRC noms.

{vi)  The spead regulating signage will be erected along the road at regular intervals m the
Protected Areas’ Forest Areas.

ovin) The user agency shall provide suitable under 7 over pass in Protected Area Ferest Area &
per recommendations of CWLW - NBWL - FAC / REC, if any.

() The boundary of the diverted forest land shall be suitably demarcated on ground at the
proect cost, as per the directions of the concerned Divisional Forest Officer.

fx3  No addiional or new path will be constructed inside the forest area for transportation of
construction matenals for execution of the project work.

ixii  The periad of diversion under this approval shall be co-terminus with the peried of lease
to he granted in favour of the user agency or the project life. whichever is less.

{xit) The User Agency shall not expand its occupation or use survounding torest forest land i
any manner otherwise expressed in this clearance

ixat) Land so diverted shail revert back o the Forest Depaniment 1n case 1t is nol needed for the
ghove use affer dque restorailon 10 s cnginal status (as far as possble and w0 the
satisfaction of State Forest Deptt ).

{xiv) The User Agency shall take all possibie precautions & care all the time not o impect
adversely the surrounding forests and forest land by their actions activities.

(av) The wser agency will undenake comprehensive soil and water conservation measures at
the proeject cost

(xwi) Overburden shafl not be dumped outside the width of the road The muck generated in U
eartss cutung will be disposed off at the designated dumping sites and 1n no case the
much debas will be allowed to roll down the hill slopes

xvii) The muck dumping area shall be stabilized and plantation of suitable species shail be
camed out over stabilized dumps on the cost of the user agency under the supervision of
State Forest Department.

(xvii1) Wherever possibie and technically feasible. the user agency shall undertake afforestaton
measures along the road within the area diverted under this approval. in consultanon with
the State Forest Department at the project cost.

ixix)  Ne damage to the flora fauna of the arca shall be caused.

{xx)  No labour camp shall be established inside the forest arca.



Thc user agency Sha

at the site 1o avoid
fro

INXU) The designing of culvers

brid ICs .
3 18 N » " a .
done 1 such a manner the BES. 1 any. over the natural streams/rivers canals should be

£1VE rise 10 water ;::1;‘;::‘“1 hl.“l umpet the natural course of the water. does no
X All the site $Pecific enpince SO does not hamper the movement of the wild animals,
shall be construced g “t‘\itmg structures like retaining walls, breast wall and drainage
s o avoid any soil erosion and to
concerned hills,

l(}gging

provide slope stability of the

(XX1V) The user agency shall obtain the Environment Clearance under Environment Protection
Act, 1986, if applicable.

(XXV) The u,s»er~ agency Will have to obtain the Forest (Conservation) Act. 1980 clearance for
removal, if any. of the stone. river sand. river boulders in forest land.

(XXVi) l'hc proposal will be implemented under the overall supervision of the concerned
Divisional Forest OfYicer.

(XXVI1)

The forest land shall not be used for any purpose other than that specified in the project
proposal.

(xxvin) The forest land proposed to be diverted shall under no circumstances be transferred to any
other agencies, department or person without prior approval of Govt. of India.

The layout plan shall not be changed without the prior approval of the Central
Government,

(XNIX)

(xxx) In case of any violation of the stipulated conditions immediate action is to be taken by the

Forest Department as per Ministry’s letter No 5-5/86/FC dated 07.12.1999, No 2-1.
31 2004/RONE/Vol 11'3181-02 dated 28.12.2006 and F. No. 11-422017-FC dwd
29/01°2018

{xxxi) All other clearances / NOCs under different rules / regulations / local laws and under
Forest Dwellers (Recognition of Forest Rights) Act, 2006 as required vide MoEF. New

Dethi guideline No. 11-9/1998-FC(Pt) dated 03.08.2009 shall be complied with.
(xxxii) Any other conditions as may be found appropriate in future for the betterment of

environment & wildlife, may be imposed by North Eastern Regional Office. MoEF&CC.
Shillong.

(xxxiii) This approval may be revoked if the above condition of approval is not complied o the
satisfaction of the North Eastern Regional Office, Shillong.

Nad,

.'n”
wA et fa_
(W.1. Yatbon)
et 39wl (FE)

Deputy Inspector General of Forests(C)
Copy to:

The Addl. Principal Chief Conservator of Forests & Nodal Officer (FC) Environment. Forest
& Chimate Change Department. Gost of Mizoram,  Aizawl- 796001

(¢

A = | ’ ':_.
o 39 AR R (S0Y) |
Meputy Inspector General of Forests(C)
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Annexure P-20

Annexure -V

JUSTIFICATION FOR LOCATING THE PROJECT IN FOREST AREA

Road Alignment for “Widening and upgradation of NH-64 to 2-Lane with paved shoulder and geometric

improvements from Km 8.00 to Km 380.00 in the State of Mizoram (JICA Funded) ( Km 134,600 to Km

280.600 in Lunglei District).”, has been examined for the Social, Technical and Economical

consideration and possible efforts were made to avoid the forest land by National Highways &

Infrastructure Development Corporation Limited, Branch-Office Aizawi, Mizoram, but Forest
Land can't be avoided as we are widening and upgrading the existing road alignment which is
partially passing through the forest land, so we have no option other than to acquire some land
in forest area. It is also to be mentioned that we don't have any alternative alignment. It is
further stated that the area of forest land involved in the proposed alignment for “Widening and
upgradation of NH-54 to 2-Lane with paved shoulder and geometric improvements from Km 8.00 to Km
380.00 in the State of Mizoram (JICA Funded) Km 125.00 to Km 250.00 (Package 2)" has been kept
minimum.

Place: Aizawl

Date: 03.02.2017

2 s

Signature:

i i General Manager Projects)
Name: Sanjiv Jain  \xa Higways & rfrastuchus Dev. Corp L
( A Government of Indla Underta
Office Seal: Branch Office - Aizaw!

Designation: General Manager (Project)

National Highways & Infrastructure Development Corporation Limited
Branch Office- Aizawl, Mizoram

Mob. No.- +91-7085060523
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The project, “widening and upgradation of NH-54 to 2 Lane with
paved shoulder and geometric improvements from Km 8.00 to Km
380.00 in the State of Mizoram (JICA funded), Km 125.00 to Km
250.00 (Package 2)" passcs through a small portion of lorest land
across Tlawng river adjacent to Zobawk village under Lungler Forest
Division. The road is an important route for the people of Mizoram as 11
passes through five districts (Aizawl, Serchhip, Lunglel, Lawngtian and
Saiha Districts).

The project includes widening of the existing road of single lane to
2 lane NH standard. Out of the total road length of 125 Km in package 2
of the project, only 0.48 Ha ol notified forest land adjoining to habitation
is to be affected. There is no rare and endangered species of fauna, no
archaeological/heritage site, defence establishment or important
monument in the area proposed to be diverted. There is no better and
alternative option to connect the towns and villages of the five districts
along the road other than the existing road which requires widening and
upgradaduon.

Hence, in view of the facts stated above and after carrving out the
site inspection, the project is recommended for approval by the
competent authority.

Dated Lunglei

The 9tb Oct, 2017 _
ﬁtﬂlEL S

{ LALTHLAMUANA PACHUAL
Conservator of Forests
Southern Circle
Lunglet : Mizoram
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GOVERNMENT O MIZORAM
ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPAIIMENT

Datod Alzawl the 100 October, 2011

To,

General Manaper (1Y),

NITIDCL,

Branch Office, Alzawl,

SIRD & PR Campus,

Durthang Leitan, Mizoram = 796025

Subj:  Proposal for diversion of 040 ha of forest land for widening and
nppradation of NIG4 to 2-Jane with paved shoulder and geometric
jmprovements from Km 125,00 to Km 250,00 within Lunglei Distyict

(Package-11).

Rel: i) Proposal no. FP/MZ/ROAD/23969/2017
i) N0.G.20015/2/91-FST + Dt.13.11.2017

This has a reference to the Nodal Officer(FCA) of the State Forest Departincit
lotter No.B.22019/6/2017-FC/PCCF/254 dated 28.09.2013 on the subject and letter He
mentioned above, seeking prior approval in accordance with the Forest (Conservation) Act-
1980.

After careful consideration of the proposal, In-principle Approval was granied
vide thic office letter of even No. dated 13.11.2017 subject to fulfiliment of certain
conditions. The User Agency has made payment of Compensatory Afforestation Net Prescn!
alue of the diverted forest land (0.48 ha), cost for extraction of project affected trees to e
State Forest Department and furnished an Undertaking in respect of the couditions

tipulated in the In-principle Approval and has requested the State Government to grinl
Final Approval.

In-line with the provision contained in the Ministry's guidelines conveyed vide
fetter FHo11-9/98-FC Dt 13.02,2014 empowering the State Government to gianl
permizsion for diversion of forest land which is less than 1,00 ha for such projects indicated
therein, the Govt, of Mizoram is pleased Lo accord ‘Final Approval’ for diversion of 0.4 ha
of forest Jand for widening and upgradation of NIES4 1o 2-lane with paved shoulder and

ijf.‘in.n{‘ll icimprovements from Km 12500 to Km 250,00 within Lunglei District (Package-11)
subject to the following conditions ;-

L The legal status of the forest land shall remain unchanged.
2. The felling of trees on the forest land belng diverted shall be reduced to the bare

minimum and the trees should he felled under the strict supervision of State
Forest Department,
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. The layout land of the proposal shall not be changed without prior approval of

the Central Government.

. The permission granted by the State Government shall be subject to monitoring

by the concerned Regional Office of the Ministry of Environment, Forests &
Climate Change.

. The User Agency shall furnish an undertaking to pay additional amount of the Net

Present Value of the diverted forest land. If any, becoming due after finalization of
the same by the Hon'ble Supreme Court of India on receipt of the report from the

Expert Committee, shall be charged by the State Government from the User
Agency.

. Any other condition as may be specified from time to time by the‘State

Government or the Ministry.

&4/ (LALRAM THANGA)
Principal Secretary to the Govt. of Mizoram,
Environment, Forests & Climate Change Department.

Memo No. No.G.20015/2/91-FST Dated Aizawl, the 10% Oct’ 2018
Copy for info and necessary action to-

B:a\w\*“
?(/

1. Addl. Director General of Forest (FC Division) Govt. of India, Ministry of
Environment, Forests & Climate Change, Indira Paryavaran Bhawan, jor Bagh
Road, New Delhi-110 001

2. The Addl. Principal Chief Conservator of Forests, Ministry of Environment,
Forests & Climate Change, North Eastern Regional Office, Shillong 793021.
3. Principal Chief Conservator of Forests, Mizoram.
\)/Addl. Principal Chief Conservator of Forests & Nodal Officer (FCA), Mizoram
5. Conservator of Forests, Southern Circle, Mizoram.

6. Divisional Forest Officer, Lunglei Forest Division, Mizoram.

\/—rgﬂr}\\%
(LALREMRUA'TI)

Under Secretary to the Govt. of Mizoram,
Environment, Forests & Climate Change Department.
Y Ph: (0389) 2300337 (0)

-
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Annexure P-23

Annesure Y

JUSTIFICATION FOR LOCATING THE PROJECT IN FOREST AREA

Road Alignment for “Widening and up gradation of NH-64 1o 2-Lane with paved shoulder end geomets
improvemnents from Km 8.00 to Km 380.00 in the Btate of Mizorem (JICA Funded) (Km 260 00 to Km
380.00 in Package 3 excluding 6.08 km Lawngtial city portion)”, has been examined for the Social,
Technical and Economical consideration and possible efforts were made to avoid the forest land
by National Highways & Infrastructure Development Corporation Limited, Branch-Office Aizaw,
Mizoram, but Forest Land can't be avoided as we are widening and upgrading the existing road
alignment which is partially passing through the forest land, so we have no option other than (o
acquire some land in forest area. It is also to be mentioned that we don't have any alternative
alignment. It is further stated that the area of forest land involved in the proposed alignment for
“Widening and upgradation of NH-54 to 2-Lane with paved shoulder and geometric improvements from
Km 8.00 to Km 380.00 in the State of Mizoram (JICA Funded) (Km 250.00 to Km 380 00 in Package 3
excluding 5.06 km Lawngtlai city portion)” has been kept minimum.

Place: Aizawl

Date: 06.02.2017 Jﬁ

Signature: General Manage! (PrOICE°%
Naord Hggafs b nt of .qt:’a L‘n"-ﬂﬁ'"- s

Name: Sanjiv Jain (A COVEIT oice . Azavi

Office Seal:

Designation: General Manager (Project)

National Highways & Infrastructure Development Corporation Limited
Branch Office- Aizawl, Mizoram

Mob. No.- +91-7085060523
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RECOMMENDATION OF PRINCIPAL SECRETARY Annexure P-24

The National Highway, NH-54 which runs across the whole length
of Mizoram from the northern tip at Vairengte up 1o Tuipang in the
extreme southern end of the State near Indo-Myanmar border is the
liteline for the people of Mizoram. The NH-54 from the northern tip of
Mizoram up to the State capital has been widened and upgraded to 2-
Lane and the remaining stretch of 372 Km distance from Aizawl to
Tuipang still requires widening and improvement to 2-Lane standard for
the cconomic upliftment of the local people which 1s proposed under the
project, “widening and upgradation of NH-54 to 2-Lane with paved
shoulder and geometric improvements from Km 8.00 to Km 380.00
in the State of Mizoram (JICA funded)” in three packages.

The total forest land required to be diverted due to widening of the
existing highway over the stretch of 130 Km in Package-3 of the project
is only 11.18 Ha and that too scattered here and there along the existing
highway. Only few planted trees of Teak, Michelia and Gomari and other
miscellaneous local tree species, shrubs and bushes are required to be
felled and removed. Hence there would hardly be any adverse effect on

the environment.

In view of the benefit that would accrue to the people of Mizoram
due to widening and upgradation of the existing NH-54, the project is

recommended for approval.

Date : 13.10.2017
Place : Aizawl|

Principal Secretary to th
Environment, Forest & Climate Change Department
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Annexure P-25

AW WTER

Government of tndia wiww | W v wwy <Rk swe

Minstry of Environment. Forest & Climate Change o et ewar S

Noith Bastern Regronal (ffice ’

Law-1-Sib Lumbatngen s ¥

Near MTU Workshop Shillong ™3021 wm A& ww e e

Tel{DRpd 280 7w09 T340 7398 78 EMNOIBL) 2537600 7340 TINTITE

Fax No(0ied ) 2536041, 253693 Sm (0364) 253604 1/2536983

Lot e g sSdoowmand vom & mao e shiliomgast poy i ”' ro.Asz shileh 1 com moefro thillong g ™
No. 3AMZ C 0™2017-SHI ,’S‘,‘.‘ 5 - b 4 N‘Aqﬂ. 2019

qWR
U JfRT Principal Secretany .
quieRer a9 N wrwery wRedw RSTT Environment, Forest & Climate Change Deparment,
IR FET Govt of Mizoram.
MEFAR  Awzani- 796001

Sud Proposal for diversion of 11,18 ha of forest land for widening and upgradation of NH-34 1© 2-

Lane with paved shoulder and geometric improvements from km 8.00 10 km 380.00 m the

Stare of Mizoram (JICA Funded) km 250.00 to km 380.00 (Package -3) excluding 5 06 km =

Lawnatiar City pornon by NHIDCL.

This has got reference W the State Govt letter F.No.20013/291-FST dated 20.10.2017 on the
sabsec: mentoned above. secking prior approval of the Central Government i accordance with
Secuon 2 of the FCAL 1980,

After careful consideration of the proposal, in-Principle Approval was gramed by Regional
QOtfice. Shillong vide letter F.No. 3-MZ C 07972017-SHL/791-92 dated 18032018 subject ©
fulfiliment of cerain conditions. The State Government has fumished compliance report m respect of
the conditions stipalated in the In-Principle Approval and has requested the Central Government o
gramt Final Approval.

In this connection and on the basis of the compliance report furnished by the State Governmemt
vide lemter F. No. B22013/6A2018-FC/PCCF/26 dated 29.11.2018 and No. B 220156A TOIS-
FCPCCF 104 dated 03072019 and confirmation of fund deposited for compensatory levies by the
Ad hoc CAMPA, New Delhi vide lenier No. 1-242013-CAMPA dated 19.03.2019. Final Approval !
the Cenmral Government is hereby granted under Section-2 of the Forest (Conscrvation) Act. 1980 fix
drversion of 11.18 hs of forest land for widening and upgradation of NH-34 10 2-Lane with paved
shoulder and geometric improvements from km 8.00 to km 380.00 in the Staze of Mizoram JiC A
Funded) km 250.00 to km 380.00 (Package -3) excluding 5.06 km in Lawngtlm City portoa ™
NHIDCL subsect to the following condibons

{1) I'ne legal status of the forest land shall remain unchanged.

(11 The compensatory aflorestation shall be raised by the State Forest Department over
equnalent non forest land of 11,18 ha wWdenutied at Amobyo (0.37 hal Nisha Range o
Mara Forest Department. and Mampui Rami4.81 ha). Lawnguai Range of La Fosew
Deparument as per the fund deposited by the User Agency & scheme furmished by the
State Govi. 20% of the plantation shall be camied owt of indigenous medicinal plani.
aromatic plants, shrubs, herbs and trees.




(i

i

(V)

(i)

(i)

(x)

(x)

(x1)

ixu)

(xun)

(xiv)

(xv)

(XV1)

(xvi1)
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The non Forest land W Wich b been ansterred and ptated i favour of the Sue | Wi

Departiment for the purpose ol compensatory Affurestation ahall be doclared s Reserved
Farest winet QootionsA or Protected Forest under Seotion-29 of the Indian Forest Act,
1027 ar winder the televant Kectlon(x) of the State Farest Act. The Nodal Officer, Forest
(U nmervation) Ay LORO may report complianee within o period of six (6) manths from
ihe date ot grant of il approval and sond a copy ol the atlginal notifieation declaring the
o forest Tad et Soction 4 or Seotion 29 of the tndian Vorent Act, 1927, or under the
relevamt section of the State Forest At os the case may he, o this Office for information
and reeond

The converned DEG shall prepare the seheme Tor g avenue plantanon on hoth side of
the road and the vost shall be depum::xl 1 convermed Ad CAMPA aeeount and shall be
porne By 1he user ageny

Ihe user agency shall restriet the felling of trees o minimum numbers in the diverted
forest land and the trees shall be felled under the strict supervision of the State Forest
Department and cost of felling of trees shall be deposited by the User Agency with the
Suate Forest Department,
The user agency shall pize steip planation on both sides and central verge of the road ax
per the [RC norms.

The speed regulating signage will be erected nlong the road at regular intervals in the
Protected Areas’ Forest Areas.
The user agency shall provide suitable under / over pass in Protected Area / Forest Area os
per recommendations of CWLW / NRWL, / FAC / REC, ifany.
The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concermned Divigional Forest Officer.
No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work

The period of diversion under this approval shall be co-terminus with the period ol lease
1o be granted w lavour of the user agency or the project lite, whichever is less

he U ser Agency shall not expund 1S peeupation or use surrounding torestforest land 1n
any mannet Vtherwise expressed in this clearanee.
{and so diverted shall revert back to the Forest Department in case it is not needed lor the
above use after due restoration 1o ity original status (a8 far as possible and to the
satisfaction of State Forest Deptt).
The User Agency shall take all possible precautions & care all the time not 1o impact
adversely the surrounding forests and forest land by their actions/ activities

The user agency will undertake comprehensive soil and water conservation measures al
the project cost

Overburden shall not be dumped outside the width of the roud. The muck generated in the
carth cutting will be disposed oft ot the designated dumping sites and in no case the
muck/debris will be allowed to roll down the hill stopes.

The muck dumping area shall be stabilized and plantation of suitable species shall be
carried out over stabilized dumps on the cost of the user agency under the supervision of
State Forest Department.

(xviil) Wherever possible and technically teasible, the user agency shall undertake atforestation

(XIN)
(XX)

measures along the oad within the area diverted under this approy Al 1 consultation with
the State Forest Department at the project cost.

No damage w the Nora fauna of the arca shull be caused

No labour camp shall be established side the foresl area



from Department
(xxat) T}w:;Fm T
. : gning of culvens/ bridges, if any. over the
Sk it e v, natural streams/rivers'canals should he
IVE 118 !
(xmii)g,\“ lh:‘:::c“:lt‘l":f?wnﬁ. lnd‘a.lsn does not hamper the movement of the wild ammak
‘ s pecilic engineering structures like retaining walls, breast wall and drai
coqstnmed to avoid any soil erosion and 0 ide slc abil e
concerned hills. & -

{xxiv) The user agency shall nvi learanc ronment

\ obtain the Environment ¢ i

: g ! ¢ under [ -

Act. 1986. if applicable o e

(X\V ) The user agency will have to obtain the Forest (Conservation) Act. 1980 clearance for
removal, if any, of the stone. river sand. river boulders in forest land |

(xxvi) The proposal will be implemented under the overall supervision of the concerned
Divisional Forest Officer

(xxvil) The forest land shall not be usaed for any purpose other than that specified m the project

proposal

(xxviti)The forest land proposed to be diverted shall under no circumstances be transferred 1o any
other agencies, department or person without prior approval of Govi. of India.

(xxix) The layout plan shall not be changed without the prior approval of the Ceotral
Government.

(xxx) In case of any violation of the stipulated conditions immediate action is 10 be taken by the
Forest Department as per Ministry's letter No 5-5/86/FC dated 07.12.1989. No 2-I-
5172004/RONE/Vol 1173181-02 dated 28.12.2006 and F. No. 11-422017-FC dud
29/012018

(xxxi) All other clearances / NOCs under different rules / regulations / local laws and umder
Forest Dwellers (Recognition of Forest Rights) Act. 2006 as required vide MoEF, New
Delhi guideline No. 11-9/1998-FC(P1) dated 03.08.2009 shall be complied with

{xxxii) Any other conditions as may be found appropriate in future for the betterment of
environment & wildlife. may be imposed by North Eastern Regional Office. MoEF&CC.
Shullong.

(xxxiii) This approval may be revoked if the above condition of approval is not complied tw the
satisfaction of the North Eastern Regional Office. Shillong

¥add,
/ AN
s
A 39 &)

/Deputy Inspector General of Forests(C)

Copy 10
The Addl. Principal Chief Conservator of Foresis & Nodal Officer (FC), Emvironment, Forest
& Climate Change Department, Govt of Mizoram, Aizawl- 796001

aa 39 FRTANES (F)
{/( /Deputy Inspector General of Forests(C)
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Annexure P-26

GOVERNMENT OF MIZORAM
OFFICE OF THE DIVISIONAL FOREST OFFICER
THENZAWL FOREST DIVISION
'  THENZAWL: MIZORAM

|30

W&'@I

email id: (henzawlforest@amail.com

Dated Thenzawl, the 31* May, 2022

{ E Tlon
The General Manger (Projects)
NHIDCL
. PMU-Seling, Mizoram
. ing
Subject:  Irregular Muck Disposal in connection with the Project ‘Widen
and Up-gradation to 2-Lane paved shoulder ation "
geometric improvements from Km 8.0 to Km 380.0 on Aizaw
Tuipang section of NH-54in the State of Mizoram (Package-2).
Ref. No.B.zzoxg/:S/zozz-FC/POCF/Pt. Dt.30.05.2022.
Sir,
with reference to the above, I am to bring to your attention that there has been
irregular muck disposal in many places along NH-54 stretch within the jurisdiction of
Thenzawl Forest Division (Serchhip & Hnahthial District) while executing the above
mentioned project. The followings are specific and GPS locations other than designated spoil
banks as per your Muck Disposal Plan where dumping of large volume of excavatéd soil have
been done by NHIDCL.
[ sL Specific locations GPS Locaticns Approx.
. No. damaged area
| - - (in Ha)
l T o4 Km from Chhingchhip towards 23°26'39.3" N 0.7
! Buhkangkawn : 92°51'14.52" E
[ 2 |9.5Kmfrom _chhlahtlang towards Chhingchhip | 23° 26" 417" N 05 \
: : __1 929 51'18.3" E .
.3 2.8 Km from Chhiahtlang towards Chhingchhip g:;: 25' 7.7 4; N \ o5 \
- . 51'19.908 E
4 | 8.0 Km from Chhiahtlang towards Serchhip 23° 25 48.3° N =
: - - 92°51"12.48" E
. 5 [1.0Km from Chhiahtlang towards Chhingchhip | 23° 24’ 4.74" N o
- - 92°50' 56.4" E
r 6 | 7.1 Km from Chhiahtlang towards (_Zhhlngchhip 23° 24’ 39-4 N o5
92° ll ] - .
Lr 7 [ 7.8 Km from Chhiahtlang towards Chhingchhip | 23¢ 52542 -?2'EN =
[ % Joni= from Chhiahtlang towards 92°51" 15.24" E 8
Chhingchhip 23° 23'52.38" N v =% -
\ 9 | Serchhip to Keitum road near Dumpi 92°50 57.3" B .
n T {
Q ) PIRE Sround gg: ;5 47.66"N | o2
r\\L Pl VI 5 2' " *
/ A\’ J ! 7. EN\ 47.46"E | — |
o \'?)"“)/ tj\‘f- 1|Page
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Further, there are some designated spoil banks where there has been larg .

i’i"s of muck without constraction/erection of retaining wall or Gabion in adva tirows

;;ﬁe‘y affect forests, biodiversity, river and stream ecosystems in downhill terriic::}ll'ihc;

irresponsible action from NHIDCL is hi
il ot: IﬂPSPO“SI : ighly unexpected and unwelcomed especia
per SiGNING Undertakings tp the effect that utmost care shall be taken to protect a:'.hc;

onserve the environment and that no violation of Forest Conservation Act
eusured while executing the road project. 1980 shall be

"I'he irregular disposal of large volume of excavated soil and non-compliance
\\:ith I\“luck Disposal Plan result not only in extensive destruction of valuable faunal and floral
diversity and but loss of river ecosystems and aquatic life due to siltation, which have
ultimately impacted public drinking water supply in a negative manner. The non compliance
of Muck Disposal Plan and Undertaking submitted by you to PCCF office, Aizawl vide
rimeqs/NHIDCL/PMU-Seljnyaoao-mmewk/Fomt/ssa Dt 2.11.2020 is the clear
\'l.olatlon of Forest Conservation Act-1980. Some of the photograph showing irregular muck
disposal along NH-54 road project are also enclosed herewith.

Further it may also be reiterated that as of today, Stage- 1 (In Principle
Approval) approval is under process and not yet given to NHIDCL for the Projects under
Serchhip District such as ‘Widening and Up-gradation to 2-Lane paved shoulder
configuration and geometric improvements from Km 8.0 to Km 380.0 on Aizawl-Tuipang
section of NH-54 in the State of Mizoram (Package-2) and ‘Contruction of Bypasses at
Chhiahtlang & Serchhip (Package -I) on Aizawl-Tuipang section of NH-54 in the State of
Mizoram'. However, NHIDCL had initiated execution of works on the ground without Stage I
approval (IPA) which is again gross violation of Forest Conservation Act 1980.

Therefore, you are hereby informed to immediately stop all the
construction activities of NH-54 Road project (package -2 and Chhiahtlang &
Serchhip Bypass) within Thenzawl Forest Division (Serchhip & Hnahthial
Districts) unless and until Stage -I approval (IPA) is obtained from MoEFCC,
Govt of India to avoid further course legal action.

Enclo: As above

Yours faithfully,

(LALBIAKCHAMA CHA THU)
Divisional Forest Officer
Thenzawl Forest Division
Thenzawl: Mizoram

2|Page

.

-
b



%mmj.:m/llm;m; 1 225 Sased
henzawi, the 395 Way, 2z

§  Copyve
1) Addl. Principal
' Chief Conservator of Porests & Nodal Officer (PC) Miizoram Aizeh for

2) Conservator of Forests, Central Circle for kind information.
3) wmm).mnmw-rm T-86 Tiiduabaiang, fizeh

- Divisional Porest Offierz
Thenzawi Forest Division
Thergawt. izoras
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GOVE MIZORAM

P
OFFICE OF THE FOREST OFFICER  ANAERALE g
Teme= THENZAWL FOREST DIVISION i
A Aradig - THENZAWL: MIZORAM
A Mahotsav : email id:
No.B.18021/1/2021-TFD/ /47 - 149 Dated Thenzawl, the 33 May, 2022
To,
|
The General Manger (Projects) R

NHIDCL
PMU-Lunglei, Mizoram

Subject: Irregular Muck Disposal in connection with the Project

‘Widening and Up-gradation to 2-Lane paved shoulder
configuration and geometric impnovements from Km 8.0 to Km

380.0 on Aizawl-Tuipang section of NH-54 in the State of
Mizoram (Package-2).

Ref. No.B.22019/18/2022-FC/PCCF/Pt. Dt.30.05.2022.
Sir,

With reference to the above, I am to bring to your attention that there has
been irregular muck disposal in many places along NH-54 stretch within the jurisdiction of
Thenzawl Forest Division (Serchhip & Hnahthial District) while executing the above
mentioned project. The followings are specific and GPS locations other than designated

spoil banks as per your Muck Disposal Plan where dumping of large volume of excavated
soil have been done by NHIDCL. -

Approximate |
Sl.No. | Specific locations GPS Locations damaged area I
) (in Ha) ]
Herhse kawn (1989 Gomari 23° 06’ 43.75" N 1
' | Plantation, Rawpui VCarea) 92°53' 27.92" B e \
“Dapzarkawn (2003 VFDC Plantation , | 23° 06 35.06" N R
. Pangzaw] VC area) 92°53' 25.83" E \ 15 \
Dapzar ram (2003 VFDC Bamboo 23° 06’ 29.72" N
3 Plantation , Pangzaw] VC area) 92°53" 37.29" E \ 15 \
Further, there are some designated spoil banks where there has been large
scale dumping of muck without constructi

on/erection of retaining wall or Gabion in
adm which adversely affect forests, biodiversity, river and stream ecosystems in




tely impacted public drinking water supply in a negative manner. The non
compliance of Muck Disposal Plan and Undertaking submitted by you to PCCF office,
. aimawl vide N0.208/NHIDCL/PMU-Seling/2020-21/NH54/Wk/Forest/888 Dt 2.11.2020
is the clear violation of Forest Conservation Act-1980. You are hereby informed to
immediately stop further jrregular muck disposal and take any appropriate remedial
measures to restore the extensive environmental damages caused by you due to such
irregular muck disposal. Some of the photograph showing irregular muck disposal along
NH-54 road project are also enclosed herewith.

Further it may also be reiterated that as of today, Stage- 1 (In Principle
Approval) approval is under process and not yet given to NHIDCL for the Project
‘Widening and Up-gradation to, 2-Lane paved shoulder configuration and geometric
improvements from Km 8.0 to Km 380.0 on Aizawl-Tuipang section of NH-54 in the State
of Mizoram (Package-2).:However, NHIDCL had initiated execution of works in the field
(forest areas) without Stage I approval (IPA) which is again gross violation of Forest
Conservation Act 1980.

Therefore, you are hereby instructed to immediately stop all the
construction activities of NH-54 Road project (package —2 and Chhiahtlang
& Serchhip Bypass) within Thenzawl Forest Division (Serchhip & Hnahthial
Districts) unless and until Stage -I approval (IPA) is obtained from
MoEFCC, Govt of India to avoid further course legal action.

Enclo: Asabove
Yours faithfully,
. 5[ 2V
(LALBIAKCHAMA CHA GTHU)
Divisional Forest Officer
Thenzawl] Forest Division
Thenzawl: Mizoram
Memo No.B.13021/1/2021-TFD/ Dated Thenzaw], the 315t May, 2022
Copy to: _ _
1) Addl. Principal Chief Conservator of Forests & Nodal Officer (FC) Mizoram Aizawl
for kind information,

2) Conservator of Forests, Central Circle for kind information. _
3) Executive Director (Project), NHIDCL, BO - 3™ Floor, T-86,Tuikhuahtlang, Aizawl
Mizoram-796001 for information and necessary action,

Divisional Forest Offiper
Thenzawl Forest Division
Thenzawl; Mizoram

Y



) oR20017272022 .DROGLY ﬂ&-‘ﬂ us>
> OFFICR OFO'IHB OF MIZO
o~ LUNG: DIVISIONAL FOREST OFFICER —
- LEI FOREST DIVISION Awerute v
' LUNGLEI ; MIZORAM
/ BUANNEL RUN, Bazar veng, Lunglei
Emall : lungleidfo@gmall.com
8¢ ,
Dated Lunglei, the .........Juoe, 2022
To,
The . M . Annexure P-28
N General Manager (Project)
PMU Lunglei
Subject 1, Stay order against the project entitied “Widening and upgradation
: of NH-54 to 2-ldine with paved shoulder and geometric improve —
ments from Km 8.00 to Km 380,00 Aizawl — Tuipang in the State
of Mizoram (JICA funded), Km 250,00 to Km 380.00 (Package — 3)
Sir,

Referring the above, I am to state that while visiting the above project
sites on 30.5.2022, there were violations-of The Forest (Conservation) Act, 1980 / The
’ Environment (Protection) Act, 1986 as follows :

L. Dumping of muck is done in many places other than designated dumping
ground.

2. None of the designated dumping grounds are properly labelled with sinage.

3.  Most of the dumping places are without physical barriers ( RCC / Gabion walls )
to protect the entry of disposed muck into rivers / streams,

Therefore, 1 am to inform you to stop all the on-going waorks i siate)
cxoepiwoztsmq:ﬁonedinthclastpgmgmphofthisleua.

Further, ] am to inform you to explain why -

i)  legal proceedings as per the relevant Acts / Rules should not be initiated against
you.

ii)  penalty should not be charged against you as per the guidelines of FC (Act) for
non-compliance of conditions imposed.

Contd......-2/

= e e e — <
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Immediltemgetnqoﬁonspouldbotqkmtomswctphyahdmm
@gglwonwmuhfmﬁmnm/dwmmwwmmof
M_mmﬁmf-w.mhmw fequired s we are now reaching monsoon

mm@mmmmmmmwmkmmmmmmm
gtreams. '

_"'-k"‘ L

@ o Y,pm&iﬂ:fally, ’:
(PC LALCHHANDAMA)
" Divisional Forest Officer
v :
Copyto: | : l
1) mmmipﬂ.mgf,qqgmﬂorofsm Mizoram, Azawl for lind ‘

2) mwpfpmwmmmfmmmmﬁm

3)  All Range Oﬂimmderhmslgil’mwnivisionforkhdinfomlﬁmmd

i
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Q <
No.F.20017/2/2022 -DFO(LY_507 &/ &
GOVERNMENT OF MIZORAM eIl =
OFFICE OF THE DIVISIONAL FOREST OFFICER
LUNGLEI FOREST DIVISION e

LUNGLEI : MIZORAM
' ~ BUANNELRUN, Bagar veng, Lunglei

Email : lungleidfo@enail 2

)5t
Dated Lunglei, the e Jume, 2022
The General Manager (Project)
NHIDCL
PMU Lunglei
Subjet  :  Stay order against the projeot entiled Widening and upgradstion

of NH-54 to 2-lane with paved ghoulder and geofnﬂnc. improve =
memsﬁ'omeB.OOtoKmiﬂo.OOAimwl—TmpﬂnS in the State
of Mizoram (JICA funded), Km 125.00 to Km 250.00 (Packege —2)

S' ’ - ; i -t .

: Referring the above, T:am to atdte that while mmng the above project
sites on 30.5.2022, there were yiolations' of The Forest (Conservation) Act, 1980 / The
Environment (Protection) Act, 1986 a3 follows |

1 Dun“ﬂqg of muck is dooe in many; places other than designated dumping
gro .

2 Noriéof the designated dumping grounds.are properly Jabelled with sinage.

3, Most of the dumping places are without physical barriers (RCC / Gabion walls )
to protect the entry of disposed muck into rivers / streams.

¢ . )
/. | Therefore, 1 am fo Infofm you to stop all the on-going works igmediately
except works mentioned in the last paragraph of this letter.

Further, I am to inform you to explain'why -

. 1 g ‘
i) legal Mwy as per the relevant Acts / Rules shou ' a Reaia i) N
you. / ould not be initiated against

ii)  penalty should r:o; b charged against you as per the guidel;
non-compliance of congitions imposed. per the guidelines of FC (Act) for

[

Contd,"_"‘ 2.

- e com. =
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Immegiate wegent,action sHould be taken to construct physical barmiers
®CC/ gablon walls ) at the bottom of spotl banks / dumping grounds to pi‘mnf the enh‘Y of
muckintotheriwulmnu.mhhurnentlynqulreduwearenowmohnlsmofl’m
,monwhorethmisnhlghchnncoofthadbposedmu&beingwuhéd downintothenvmf

streams.

-

Yours faithfully,
H /
PC LALcBHANDmA)
'Pi'\*iéiﬁhal Forest Officer
Copyto:
: - - )
1) ‘/Tho Principal - Chief Conservator: of Forest, Mizoram, Aizawl for kind
information. - :

2)  The Conservator of Forests, Southern Circle, Lunglei for Kind- information.

3)  All Range Officers under Luniglei Forest Division for kind information and
necessary action with request fo:- ensure ‘compliarice of The Forest
(Conservation) Act, 1980, : e :

%L .lgilj{jﬁiona}fﬂamél Officer -



